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  Heard Ld. Counsels for the applicant and 
respondents.  

 

Respondents' counsel submitted that he has 
obtained instruction from the respondents 
that the respondents have sanctioned Ex-
gratia in favour of the applicant as claimed by 

him in the O.A. and requests for two months 
time  to disburse the same.   

 

In view of the submissions of the 
respondents' counsel as above and with  the 
consent of the learned counsel for the parties, 
the  O.A. is disposed of at this stage with a 
direction to the respondents to disburse the 
ex-gratia  as per law within a period of two 
months from the date of receipt of the copy 
of this order under intimation to the applicant. 

 

The O.A. is disposed of accordingly. No 
costs.   
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